
difficulty. I know something about i t  The 
®*ijw problem is that a small fanner, a poor 
farmer, Is one whose farming is entirely dry 
farming and he is not in a position to make 
use of an ounce of fertiliser. (Interruption). I 
disagree with you to that extent.

As far as kerosene is concerned, though I 
may not entirely accept your suggestions, as 
a gesture to the overwhelming view in the 
House, I propose to modify the proposal that 
I had made formerly. Of course, it is a 
symbolic thing. I know I  will not be able to 
go all along the way you want me to go. 
This is a gesture and respect to the wishes of 
the Members of my party on tlus side and the 
Members on the other side as well. Ai a 
result of the taxation proposals, the duty was 
raised to Rs. 285 per kilo litre. Now, I 
propose to reduce it to R. 265 per kilo litre as 
a result of which we will lose Rs. 12 crores. 
The reduction will be approximately 2 paise 
per litre, I  would request the honourable 
House to take it in the spirit in which I have 
given. (Interruption).

SHRI VASANTRAO PURUSHOTTAM 
5ATHE ; If you want to withdraw it, you 
withdraw it completely. Othewrise, you lose 
both, grace and money.

SHRI YESHWVANTRAO OEIAVAN ; I 
want to keep the grace and also want to keep 
the money. I want to keep both. I want to 
respect the wishes of the House. The argu« 
went was as if we have done it because of 
adulteration. That was very unfair. I had 
<*Uo mentioned other things. We have to 
depend on the impoil of the material and 
there is the increased cost of importing it. I 
\ould request the hon. Members that though 
I may not have gone the whole hog, I have
< mainly respected the wishes of the House 
•^d, I hope, they would support me in this.
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DEMANDS* FOR GRANTS ON ACCOUNT 
(GENERAL), 1972-73

MR. SPEAKER: Now, I put all the 
Demands for Grants on Account to the vote 
of the House.

The question is :

“That the respective sums not exce­
eding the amounts shown in the third 
column of the order paper, be granted to 
the President, on account, for or towards 
defraying the charges which will come in 
the course of payment during the year 
ending on the 31st day of March, 1973, 
in respect of the heads of demands entered 
in the second column thereof against 
Demands Nos. 1 to 137.”

The motion was adopted

[The Motions for Demands for Grants on Account 
which were adopted by the Lok Sabha are reproduced 

below—Ed.]

Demand No. 1—M in is t r *  or Defence

“That a sum not exceeding Rs. 20,
20,000 be granted to the President, on mount,

‘Moved with tftue recommendation of the President.
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for or towards defraying the charge* 
which will come in the coune of payment 
during the year ending on the 31st day 
of March, 1973, in respect of 'Ministry of 
Defence*,”

D em a n d  No. 2-—D e fe n c *  S e rv ices*  E f f e c t i v e -  
A rm y

“'that a sum not exceeding Rs. 1,33,
65.67.000 be granted to the President, on 
account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Defence Services, Effective-Army’.”

D em a n d  N o. 3 — D e f e n c e  Services, EffEcmvK- 
N avy

“That a sum not exceeding Rs. 11,
23.92.000 be granted to the President, on 
account, for or towards defraying the chargcs 
which will come in the course of payment 
during the year ending on the 31st day 
of March, 1973, in respect of ‘Defence 
Services, Effective-NavyV*

D em a n d  No. 4— D e f e n c e  S e rv ic e s ,  EffEcnvs- 
A ir  F o r c e .

“That a sum not exceeding Rs. 45,
31.97.000 be granted to the President, on 
account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Defence Services, Effective-Air Force*.**

D em and  N o . 3— D e f e n c e  S er v ic es ,  N o n - 
E ffec itVb

“That a cum not exceeding Rs. 9,
01.67.000 be granted to the President, on 
account, for or towards defraying the 
charges which will come In the courae of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Defence Services, Non-Effective*.”

Demand No. 6—D epartm ent o f E ducation

“That a  sum not exceeding Rs. 40,
67.000 be granted to the President, m account, 
for or towards defraying the charges 
which will come in the course of payment 
during the year ending on the 31st day of 
March, 1973, in reapcct of ‘Department 
of Education*.**

D e m a n d  N o. 7—E d u c a t io n

“That a Sum not exceeding Rs. 13,
20.92.000 be granted to the President, Cm 
account, for or towards defraying the 
charges which will come in the course bf 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Education’.”

D e m a n d  N o. 8— D e p a r tm e n t  or S o c i a l  W it*
FARE

"That a sum not exceeding Rs. 1,45,
63.000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of ‘Department of Social 
Welfare*.**

D em an d  N o . 9— E x t e r n a l  A f f a i r s

“That a sum not exceeding Rs. 5,70,19, 
000 be gi anted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 3lst day of March, 
1973, in respect of ‘External Affairs*.**

D em and  N o . 10— O t h e r  R e v e n u e  E x p e n d i­
t u r e  o f  t u b  M in istr y  o f  E x t e r n a l  A ffa ir s

“That a sum not exceeding Rs. 10,
17.88.000 be granted to the President, on 
account, for or towards defraying the charges 
which will come in the course of payment 
during the year ending on the 31st day 
of March, 1973, in respect of ‘Other 
Revenue Expenditure of the Ministry of 
External Affairs’.”

D em and  N o . 1 1— M in istr y  o f  F in a n c e

“That a sum not exceeding Rs. 3,
29.74.000 be granted to the President, m 
account, For or towards defraying the charges 
which will come in the course of payment 
during the year ending on the 31st day of 
March, 1973, In respect of 'Ministry of 
Finance*,**

Demand N o. 12— C ustoms

“That a sum not exceeding Rs. 1,84,
40.000 be granted to the President, an account, 
for or towards defraying the charges which 
win come in the course of payment during 
tfee year ending on the Slst day of March* 
1973,'in rdfeKet of 'GttstomsV*
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Demand N a  13—U nion Exam  D oties

**That a sum not exceeding Rs. 3,
68.46.000 be granted to the President, on 
account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
3l«c day of March, 1973, in respect of 
‘Union Excise Duties’.”

D e m a n d  No. 14— ?T a x e s  o n  I n c o k e  in g lo th n o  
C o r p o r a t i o n  T a x ,  e t c .

“That a sum not exceeding Rs. 3,
75.94.000 be granted to the President, on 
account for or towards defraying the charges 
which will come in the course of payment 
during the year ending on the 31st day of 
March, 1973, in respect of Taxes on 
Income including Corporation Tax, etc’.”

D em an d  No. 15—S tam p s

f*That a sum not exceeding Rs. 86,20, 
000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, In respect of ‘Stamps*.*’

D em and  No. 16—A u d i t

“That a sum not exceeding Rs. 6,
23.34.000 be granted to the President, on 
account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, in respect of ‘Audit’.**

Demand No. 1 7— C u r r e n c v  a n d  C o in a g e

“That a sum not exceeding 
Rs. 2,79,60,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come In the course of 
payment during the year ending on the 31st 
day of March, 1973, in respect of Cur­
rency and Coinage’.1’

)eman» No. 18— Mint

“That a  sum not exceeding
91,20,000 be granted to the President, 

on ac£wnt, for or towards defraying the 
f barges which wffl come in die course of 
Payment during the year ending on the 
31st day of March, 1073, in respect of 
*Min*V»

D e m rn d  No* 19—Pwmhons o n d  O t h e r  
R e t i r e m e n t  B e n e f i t s

“That a sum not exceeding Rs.
3,16,08,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
Tensions and Other Retirement Benefits*.**

D em a n d  N o . 20—O pium  F a c t o r i e s  a n d  
A l k a l o i d  WoRks

“That a sum not exceeding 
Rs. 7,63»62,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Opium Factories and Alkaloid Works*.**

D em a n d  No. 21—O t h e r  R e v e n u e  E x p e n d i­
t u r e  o f  t h b  M in i s t r y  o f  F in a n c e

“That a sum not exceeding 
Rs. 12,24,36,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Other Revenue Expenditure of the 
Ministry of Finance*.”

D e m a n d  N o . 22—G r a n t s - in - a id  t o  S t a t e  
a n d  U n io n  T e r r i t o r y  G o v e rn m e n ts

“That a sum not exceeding 
Rs. 1,31,45,57,000 be granted to the Presi­
dent, on account, for or towards defraying 
the chatges which will come in the course 
of payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Grants-in-aid to State and Union Terri­
tory Governments*.**

D em a n d  N o . 23— M is c e l la n e o u s  A d ju s tm e n ts
BETWEEN THE CENTRAL AND STATE AND UNION

T e r r it o r y  G overn m en ts

“That a sum not exceeding 
R s. 8,64,000 be granted to the President, on 
account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Miscellaneous Adjustments between the 
Central and State and Union Territory 
Government**.1*
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D e m a n d  N o . 24—P r e - p a r t i t i o n  P a y m s n t i

“That a sum not cxcecding Rs. 4,000 
be granted to the President, on account, for 
or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of 
March, 1973, in respect of 'Pre-partition 
Payments’.”

D e m a n d  N a 25—D e p a r tm e n t  o f  A g r i c u l ­
t u r e

“That a sum not exceeding 
Rs. 92,95,000 be granted to the President, 
on account, for oi towards defraying the 
charges which will come m the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Department of Agriculture5.”

D em a n d  N o . 26— A o r i c u l i c r e

♦‘That a sum not exceeding 
Rs. 5,23,96,000 be granted to the President, 
on account, for or towards defraying the 
chargrs which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Agriculture’.”

D e m a n d  N o . 27—P a y m e n ts  t o  I n d ia n  
C o u n c ii  o f  A g r i c u l t u r e  R e s e a r c h

“That a sum not exceeding 
Rs. 5,42,31,000 be granted to the President, 
on account, fen or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
3lst day of March, 1973, in respect of 
‘Payments to Indian Council of Agricul­
ture Research’.*’

D em an d  No. 28—F o r e s t

“That a sum not exceeding 
Rs. 32,89,000 be granted to the President, 
on account, for or towards defraying the 
charges which will romr in the course of 
payment during the year ending on the 
3lst day of March, 1973, in respect of 
<Forr*t\”

D em an d  N o . 29—D e p a r tm e n t  o f  F o o d

“That a sum not exceeding R& 20,
06,92,000 be granted to the President, 
on accotmit for or towards defraying the 
charges which will come in the course a t 
payment during the year ending on tbe

31st day of March, 1973, in itspeet of 
‘Department of Food'."

D em a n d  N a 30—D e p a r tm e n t  o f  C o m m u n ity  
D e v e lo p m e n t

“That a sum not exceeding 
Rs, 8,35,000 be granted to the President, on 
account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Department of Community Develop­
ment’."

Demand No. 31—Deparimkm of Coopera­
tion

“That a sum not exceeding 
Rs. 53.61,000 be granted to the President, 
on account, for oi toward? defraying the 
chargcs whith will conic in ihr course of 
payment during the >rar ending on the 
31st day of March, 1973, tn respect of 
"Department of Cooperation’.”

Dfmand No. 32—Ministry of Fortigv Trade

“That a sum not exceeding 
Rs. 82,32,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come m the course of 
payment during the year ending on the 
31st day of March, 1973, m respect of 
‘Ministry of Foreign Trade’.”

D em a n d  No. 33—F o rk io n  T r a d e

’“That a sum not exceeding Rs. 21,
14,08,000 be granted to the President, 
on account, for or towards defraying the 
chargcs which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Foreign TradeY’

D em a n d  N o , 34—- E x p o r t  O r i e n t e d  In d u s ­
t r i e s

“That a sum not exceeding 
Rs. 1,26,84,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
*£xport Oriented Industries’.’*

Demand No. $5—Min«t*y o f  H e a lth  
Fam ily Plawmno

“That a sum not ttieeoding
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Rs. 26,28,000 be granted to the President, 
on otfotod, for or toward* defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Ministry of Health and Family Plann­
ing’.”

D emand No. 36—Medical and Public 
Hsaltii

“That a sum not exceeding 
Rs, 5,20,55,000 be granted to the President, 
on account, for or towards defraying the 
charges which will tome in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of
‘Medical and Public Health’.”

D emand N o . 37— M intisiry o r  H om e  A ffa irs

“That a sum not exceeding
Rs. 27,95,000 be granted to the President,
on account, for or towards defraying the 
ch a rg es which will come in the coruse of 
payment during the year ending on thr 
31st day of March, 1973, in respect of 
‘Ministry of Hom<' Affairs'.”

D em an d  N o. 38—C a b in e t

“That a sum not exceeding
Rs. 14,12,000 be granted to the President,
on an cunt, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973 in respect of 
'Cabinet*.”

I)> uand  No, 3 9 — D e p a r t m e n t  o f  P e r s o n n e l

“That * sum not exceeding 
Rs, 76,92,000 be granted to the President, 
on aecovnt, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
list day of March, 1973, in respect of
‘Department of Personnel’,”

D em a n d  N o * 4 0 — P o lice;

ftThat <i sum not exceeding Rs. 18,
47,27,000 be granted to the President,
«w account* for or toward* defraying the 
charges which will Come in the course of 
Payment during the year ending on the 
3lst d«y of March, 1973, in respect of 
‘Police’ ”

O h ia m d  No* 41—Cutset

“That a sum not exceeding
Rs. 67,56,000 be granted to the President, 
m account, for or towards defraying the
charges which will come in the course of
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Census’.”

D em an d  No. 42—S ta t i s t i c *

“That a sum not exceeding
Rs. 86,95,000 br granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March,1973, in respect of ‘Sta­
tistics’.’*

D em an d  No. 43—T e r r i t o r i a l  a n d  P o l i t i c a l  
P e n s io n s

“That a sum not exceeding 
Rs. 37,99,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect 
of ‘Territorial and Political Pensions’.”

D em an d  N o. 44—O t h e r  R e v e n u e  E x p e n d i­
t u r e  o f  T H t M in i s t r y  o f  H om e A f f a i r s

4‘That a sum not exceeding 
Rs, 3,38,71,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Other Revenue Expenditure of the Minis­
try- of Home Affairs’.”

D em an d  N o. 45—D e l h i

“That a su m  not exceeding Rs. 11,
77,97,000 be granted to the President, 
on accomt, for or towards defraying the 
charges which will Come in the co u rse  of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Delhi’,”

D em a n d  N o. 46—C h a n d io a r k

“That a sum not exceeding 
Rs. 1,41,20,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the
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31ft day of March, 1973, in respect of 
‘Chandigarh’.”

D em an d  No. 47—A n d a m a n  a n d  N i c o b a r  
I s la n d *

“That a sum not exceeding
Rs. 2,02,06,000 be granted to the President, 
on account, for or towards defrying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
Andaman and Nicobar Island)'.**

D em an d  No. 41—A r u n a c h a l  P r a d e s h

“That a sum not exceeding
Ra. 2,70,22,000 be granted to the President, 
on account, for or towards defraying the 
charges wtuch will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of
Arunachal Pradesh’/ ’

D em a n d  No 49—D a d r a  a v d  N \ o a r  H a v f l i  
A r e a

“That a sum not exceeding
Rs. 15,21,000 be granted to the President, 
on ac(ounit for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Dadia and Nagar Haveh Area’.”

D e m a n d  No 50—L a c c a d iv e ,  M in ic o y  a n d  
A m inidtv i I s l a n d s

“That a sum not exceeding
Rs 41,34,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
Slst day of March, 1973, in respect of 
'Laccadive, Minicoy and Aminidivi
Islands’.*’

D e m a n d  No. 51—M iz o ra m

“That a sum not exceeding
Rs, 1,08,30,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
Slst day of March, 1973, in respect of 
‘JMi*oramV’

D e m a n d  No. 52—M in is t r y  t»  I n d u s t r i a l  
D e v e lo p m e n t

"That a mm not exceeding

Rs. 35,60,000, be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31»t day of March, 1973, in respect of 
‘Ministry of Industrial Development*,”

D em an d  No. 53—I n d u s t r i e s

“That a sum not exceeding 
Rs. 77,75,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
Industries*.”

DrMAND No. 5 1—VlLLAQE AND SMALL 
I n d u s t r i e s

“That a sum not exceeding Rs. 3,
76.61.000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
3l*t day of March, 1973, in respect of 
‘Village and Small Industries*.*’

D em a n d  No. 55—M in i s t r y  or I n f o r m a t io n
AND BXOADOASTINO

*‘That a sum not exceeding
Rs, 5,74,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
Slst day of March, 1973, in respect o f‘Mi­
nistry of Information and Broadcasting’.”

D e m a n d  No. 56 —B b o a d g a s t in g

“That a sum not exceeding
Rs, 2,87,46,000 be granted to the President, 
on account, for or towards defraying the 
chrrges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Broadcasting*/*

D em a n d  No, 57—I n f o r m a t io n  a n d  P u b l i c i t y

That a sum not exceeding Rs. 1,54,
56.000 be granted to the President, on
acmmtfd* or towards defraying the charges 
which will come in the course of payment
during the year ending on the 3|*t 4ay
o f  li^arcb 1973, in reipect of ‘In fo rm a tio n  
and Publicity/’
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D em an d  No. 58— M in i s t r y  of I r r i g a t i o n  
a n d  P o w e r

"That a sum not exceeding Rs. 1,68,
19.000 be granted to the President, on ac­
count, for or towards defraying the charges 
which will come in the course of payment 
during the year ending on the 31st day of 
March 1973, in respect of ‘Ministry of 
Irrigation and Power*.'*

D em and  No. 59— I r r i g a t i o n  a n d  F l o o d  
C o n t r o l  S c h e m e s

“That a sum not exceeding Rs. 63,16, 
000 be granted to the President, on account, 
for or towards defraying the chargrs which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of ‘Irrigation and Flood 
Control Schemes'.'*

D em and  N o . 6 0 — E l e c t r ic it y  S chem es

“That a sum not exceeding Rs. 61,17, 
000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of 'Electricity Schemes'.**

D em and No . 6 1 — D e p a r t m e n t  o f  Labour 
a n d  E m p lo y m e n t

“ That a sum not exceeding Rs. 27,52, 
000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of ‘Department of Labour 
and Employment’.**

Demand N a  62—Labour and Em ploym ent

“That a sum not exceeding Rs. 3,72,
43.000 be granted to the President, on 
account, for or towards defraying the charges 
which will come in the course of payment 
during the year ending on the 31st day of 
March, 1973, in respect of 'Labour and 
Employment'.”

Demand N o, 63—D epartm ent or REHABI­
LITATION

“That * sum not exceeding Rs. 6,43, 
'000 granted to the President, on 

account, for or towards defraying the chargcs 
which will tome In the course o f payment

during the year ending on the 31st day of 
March, 1973, in respect of ‘Department of 
Rehabilitation'.'*

D em a n d  N o . 64—M in i s t r y  o p  L a w  a n d  
J u s t i c e

“That a sum not exceeding Rs. 1,09,55, 
000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of 'Ministry of Law and 
Justice*."

D e m a n d  N o. 6 5 —A d m in is t r a t io n  o p  J u s t i c e

“That a sum not exceeding Rs. 47, 
000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 3lst day of March, 
1973, in respect of ‘Administration of 
Justicc*.”

D em a n d  N o . 6 6 — M in i s t r y  o p  P e t r o le u m  a n d  
C h e m ic a ls  

“That a sum not exceeding Rs. 14,41,000 
be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the3lst day of March, 
1973, in respect of 'Ministry of Petroleum 
and Chemicals'.*'

D e m a n d  N o  67—M i n i s t r y  op  P l a n n in g

“That a sum not exceeding Rs. 85, 
000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of 'Ministry of Planning*."

D e m a n d  N o. 68— P la n n in g  Com m ission.

“That a sum not exceeding Rs. 28,94, 
000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 3lst day of March, 
1973, in respect of ‘Planning CommissonY*

D e m a n d  No, 69—M in i s t r y  q p  S h ip p in g  a n d  
T r a n s p o r t

"That a sum not exceeding Rs. 28,83, 
000 be granted to the President, on account 
for or towards defraying the charges which 
will come in the course of payment during
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the year ending on the 31st day of March, 
1973, in respect of ‘Ministry of Shipping 
and Transport*.'*

D emand N o . 70— R oads

“That a sum not exceeding Rs. 4,22, 
99,000be granted! to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the Slst day of March, 
1973, in respect of ‘Roads*.”

D em an d  N o . 71— S h ip p in o

“That a sum not exceeding Rs. 1,51,
67.000 be granted to the President* on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect o f ‘Shipping’.”

D em a n d  No. 72—L ig h th o u s e s  a n d  L ig h ts h ip s

“That a sura not exceeding Rs. 22,
42.000 be granted to the President, on mount, 
for ot towaida defraying the charges which 

will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of ‘Lighthouses and 
Lightships*.”

D em an d  No. 73—P o r t s

“That a sum not exceeding Rs. 88, 
83,000be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in rcspect of ‘Ports’.”

D em an d  N o . 74—R o a d  a n d  I n l a n d  W a t e r  
T r a n s p o r t

“That a sum not exceeding Rs. 8,
16.000 be granted to the President, on account 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of ‘Road and Inland 
Water Transport*.”

Demand No. 75—D epartm en t of S te e l

“That a  sum not exceeding Rs. 19,
12.000 be granted to the President, on account, 
for or towards defraying the charges which 
wQl come in the course of payment during 
the year ending on the Slst day of March* 
1973, In respect of ‘Department of Steel’.”

Demand N o. 76—D e p a r tm e n t  op Monts

“That a sum not exceeding Rs. 2,98,
52.000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of ‘Department of Mines’.”

D em an d  N o . 77—G e o l o g i c a l  S u rv e y

‘T hat a sum not exceeding Rs. 2,80,
83.000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of ‘Geological Survey*.”

D em an d  N o . 78—M in is t ry  or T o u rism  a n d  
C iv i l  A v ia t io n

“That a sum rfot exceeding Rs. 4,86,
000 be granted to the President, on account, 
for or towards defraying the charges which 
will come m the course of paymmt during 
the year ending on the ilst day of March, 
1973, in respect of ‘Ministry of Tourism 
and Civil Aviation1.”

Demand No. 79~M e teorologv

"That a sum not exceeding Rs. 1,07,
44.000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of ‘Meteorology*.**

D rm a v d  N o . 80—.A v ia t io n

“That a sum not exceeding Rs. 2,
50.54.000 be granted to the President, on 
account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Aviation*.**

Demand No. 81— Tourism

“That a sum not exceeding Rs. 52,
20.000 be granted to the President, on account, 
for or towasds defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of Matdk, 
1973, in respect of ‘TourismV’

Demand No* 82—M inw trv op Woftks and 
Housing

"That « sum not exceeding R*. 50#
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96.000 be granted io the President, on account 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of 'Ministry of Works and 
Housing’.”

D em an d  No . 83— P u b l ic  W o r k s

“That a sum not exceeding Rs.
7.14.48.000 be granted to the President, on 
auount, for or towards defraying the charges 
which will come io the course of payment 
during the year ending on the 31st day 
of March, 1973, in respect of ‘Public 
Works’.”

D fm a n d  No 8 4 — S t a t i o n e r y  a n d  P r in t i n g

‘ That a sum not exceeding Rs.
2,7^,35,000 be granted to the President, on 

account, for or towards defraying the
charges which will come in the course of 
payment during the year ending on the 
Slst day of March, 1973, in respect of 
‘Stationery and Printing’.”

D em and  N o . 8 5 —D epa rtm en t  o f  A tom ic 
E nerg y

“That a sum not exceeding
Rs 5,30.000 be granted to thr Prcsi-
drut, on accounts for or towards defraying 
charge# which will come in the course of 
payment during thr year ending on the 
31st dav o( March, 1973, in respect of 
‘Department of Atomir Energy”.

D em an d  No. 8b-—A to m ic  E n e r g y  R eskaiw  h  
a n d  N u c l e a r  P o w e r  Schem e*

“That a sum not exceeding
Rs. 9,15,13,000 be granted to the President, 
on account, for or towards defraying the ch­
arges which will come in the course of pay­
ment during the year ending on the 31st 
day of March, 1973, in respect of ‘Atomic 
Energy Research and Nuclear Power 
Schemes’ ”

Demand No. 87—M in i s t r y  o r  C o m m u n ic a tio n

♦That a sum not exceeding
Rs. 12,37,000 br granted to the President, 
m accounty for or towards defraying the ch­
arges which will come in the course of pay­
ment during the year ending on the 31st 
day of March, 1973, in respect of ‘Minis­
try of Communications’.”

D em an d  No. 88— O v e rs e a s  C o m m u n ica tio n s 
S e rv ic e

"That a sum not exceeding 
Rs. 87,34,000 be granted to the President, 
on account, for or towards defraying the ch­
arges which will come in the course of pay­
ment during the year ending on the 3lst day 
of March, 1373, m respect of 'Overseas 
Communications Service

D em an d  N o. 89—P o s ts  a n d  T e l e g r a p h s  
( W o rk in g  E x p en ses)

“That a sum not exceeding Rs.
48,72,12,000 be granted to the President 
on account for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Posts and Telegraph* (Working Expen­
ses)

D fm a n d  N o, 90—Pom  a n d  T e l e g r a p h s  D evx- 
d e n d  t o  G e n e r a l  R e v e n u e s , A p p r o p r ia t io n s  
t o  R e s e r v e  F u n d s  a n d  R e p a y m e n ts  o p  L o a n s  

f ro m  G e n e r a l  R e v e n u e s

“That a sum not exceeding 
Rs 7,52,00,000 be granted to the President 
on account, for or towards defraying the 
charges which will come m the course of 
payment during the year ending on the 
3lst day of March, 1973, in respect of 
“Posts and Telegraphs-Dividend to General 
Revenues, Appropriations to Reserve 
Funds and Payments of Loans from 
General Revenues

D em an d  No. 91—D e p a r t m f n t  o f  C om pany  
A f fa i r s

“That a sum not exceeding 
Rs. 20,60,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Department of Company Affairs

D em a n d  No. 92—D e p a r tm e n t  o p  E le c t r o n i c s

“That a sum not exceeding 
Rs 63,25,000 be granted to the President, 
on account, for or toward* defraying the 
charges which will come io the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Department of Electronics ;M
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D e m a n d  No. 93— D e p a r tm e n t  09 C u l t u r e

“That a sum not exceeding 
Rs. 75,05,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st dav of March, 1973, in respect of 
‘Department of Culture*/*

D emand No. 94—Archabouxjy

"That a sum not exceeding
Rs 40,70,000 be granted to the President, 
on account, for or towards defraing the 
charges which will come m the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
♦Archaeology*.’*

D em a n d  N o  9 5 — D ep a r t m e n t  o p  P a r ija m e n - 
tary  A ffairs

“1 hat a sum not exceeding
Rs 2,06,000 be grar.ted to the President, 
on account for or towards defraying the 
charges which will come m the course of 
payment during the year ending on the 
31st dav of March, 1973, in icspect of 
‘Department of Parliamentary Affairs’ M

D em and  No % ~D E i'A R rM E snr o p  S c ie n c e  a \i>  
T e c h n o l o g y

“That a sum not exceeding
Rs. 59,05,000 be granted to the President,
on account, for or towards defraying thr 
charges whu h will come in the course of 
payment during the year ending on the 
31st day of March. 1973, in respect of 
'Department of Stiepce and Technology*.*5

D em an d  N'o 97—S u r v e y  o p  I n d ia

‘'That a sum not exceeding 
Rs. 1,48,49,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come m the course of 
payment during the year ending on the 
31st day of Maich, 1973, in respect of 
‘Survey of India*.**

D fm a n d  N o  98—G r a n t s  t o  C o u n c i l  op  
S c se jrrm c  a n d  I n d u s t r i a l  R e s e a r c h

“That a sum not exceeding 
Rs. 4,12,22,000 be granted to the President, 
on account, for or towards defraying the 
charges which will came in the course of 
payment during the year ending on the

31st day of March, 1973, m respect of 
‘Grants to Council of Scientific and 
Industrial Research*.**

D e m a n d  N o . 99—D e p a r tm e n t  o p  S u p p ly

“That a mm not exceeding 
Rs. 30,82,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
3lst day of March, 1973, in respect of 
‘Department of Supply*.**

D e m a n d  No. 100— S u p p lie s  a n d  D isp o sa ls

“That a sum not exceeding
Rs 84,75,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on thr 
lis t day of March, 1973, in respe* t ot 
‘Supplies and Disposals’.”

D e m a n d  No 1 0 1—-Log. S a b h a

“That a sum not exceeding
Rs. 47,37,000 be gianted to the President, 
on account, for or towards defraying the
charges which will c ome in the course of
payment during the year ending on the 
31st day of March, 1971, m respect of 
‘Lok Sabha* **

D em an d  No 10J - R a j y a  S a b h a

“That a sum not exceeding
Rs. 19,36,000 be granted to the President, 
on account, for or towards defraying the 
chargcs which will come m the course of 
payment during (he year ending on the 
31st day of March, 1973, in respect of 
Rajya Sabha’.”

D b m an d  No. 1 0 3 — S e c r e t a r i a t  op  t h e  V ic e -  
P r e s i d e n t

“That a sum not exceeding
Rs. 63,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 197$, in respect of 
‘Secretariat of the Vice-President’."

D e m a n d  N o. 104— D e p e n d s  C a p i t a l  O u t l a y

"That a sum not exceeding
Rs. 31,78,33,000 be granted to the President, 
on account, for or towards defraying the
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charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Defence Capital Outlay*."

D em and  N o . 105— O t h e r  C a p it a l  O u tla y  ok

T im  M in istry  o r  D efen c e

“That a sum not exceeding 
Rs. 1,04,17,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Other Capital Outlay of the Ministry of 
Defence’/ ’

D em and  N o . 106— C a p it a l  O u tla y  o p  the

M in istr y  ok E du ca tio n  and  So c ia l  W el fa r e

“ That a sum not ex< erding 
Rs 17.46,000 be granted to the Presidrnf, on 
account, fur or towards defraying the 
charges which will come in the coursc of 
pavmeni. during the yrar ending on the 
31st day of March, 1973, in respect of 
‘Capital Outlay of the Ministry of Edut a- 
tion and Social Welfare’.”

D em an d  N o . 107 —C a p i t a l  O u t l a y  o n  thf 
In d ia  S e c u r i t y  P re s s

“That a sum not exceeding 
Rs. 17,03,000 be granted to the President, 
on account, foi or towards defraying th<* 
charges which will tome in the course of 
payment during the year ending on the 
3lst day of March, 1973, in respect of 
‘Capital Outlay on the India Security 
Press’.”

D em an d  No. 108—- C a p i t a l  O u t l a y  o n
C u r r e n c y  a n d  C o in a g e

“That a sum not exceeding 
Rs. 4,01,08,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
Capital Outlay on Currency and 

Coinage*"

Drmand No. 109—C a p i t a l  O u t l a y  o n  M in ts

“That a sum not exceeding 
Ks. 10,58,000 be granted to the President, 
«n account, for or towards defraying the 
charges which will come in the course of

payment during the year ending on the 
31st day of March, 1973, in respect of 
‘Capital Outlay on Mints’.*’

D em and  N o . 110— C omm uted  V a lu e  o f  P en ­
sions

“That a sum not exceeding 
Rs 1,67,87,000 be granted to the President, 
on account for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
Slst day of March, 1973, in respect of 
‘Commuted Value of Pensions’.”

D em and  N o . 111— O t h e r  C a p it a l  O u tla y

o f  t k f  M in istr y  o f  F in a n c e

“That a sum not exceeding
Rs 50,12,000 be granted to the President, 
on account, for or toward* defraying the 
charges which will come in the course of 
payment during thr year ending on the 
31st d<iv of March, 1973, in respect of 
‘Other Capital Outlay of the Ministry of 
Finance’.”

D em and  N o  112— C a p it a l  O u tl a y  o n  G rants 
t o  St a t e  G o v er n m en ts  fo r  D ev e lo pm en t

“ That a sum not exceeding
Rs. 5,11,81,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
3lst day of March, 1974, in respect of 
‘Capital Outlay on Grants to State 
Governments for Development’.”

D fm a n d  No 113— L o a n s  a n d  A d v a n c e s  b y
rHK C en t r a l  G o v er n m en t

“That a sum not exceeding
Rs. 1,39,95,72,000 be granted to the Presi­
dent, on account, for or towards defraying 
the charges which will come in the 
course of payment during the year ending 
on the 3lst day of March, 1973, m 
respect of 'Loans and Advances by the 
Central Government*.”

D em a n d  No. 114— P u r c h a s e  o f  F o o d o  r a in s  
a n d  F e r t i l i z e r s

“That a sum not exceeding
Rs. 26,44,03,000 be granted to the President, 
on account, for or towards defraying the 
charges wnich will come in the course of 
payment during the year ending on thr
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31st day of March, 1973, in respect of 
‘Purchase of Food grain# and Fertilizers’.”

D em a n d  No. 115—O t h e r  C a p i t a l  O u t l a y  
o f  t h e  M in i s t r y  o p  A g r i c u l t u r e

“That a sum not exceeding
Ri. 9,05,32,000 be granted to the President, 
on account, for or toward* defraying the 
charges which will come in the course of 
payment during the year ending on the 
3b t day cf March, 1973, in respect of 
‘Other Capital Outlay of the Ministry of 
Agriculture’.”

D em an d  No. 116—C a p i t a l  O u t l a y  or t h r
M in istr y  o f  F o r eig n  T r a d e

‘T hat a sum not exceeding
Rs. 54,93,000 be granted to the President,
on account. for or towards defraying the
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Capital Outlay of the Ministry of Foreign 
Trade*.”

D em and  No. 117—C a p i t a l  O u t l a y  o r  t h e  
M in is t r y  o f  H e a l t h  a n d  F a m ily  P la n n in g

‘That a sum not exceeding Rs. 4, 
28 J  9,000 be granted to the President, on 
account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
3 1st day of March, 1973, in respect of 
‘Capital Outlay of the Ministry of Health 
and Family Planning*.”

D emand No. 118—C a pit a l  O utlay  in Uniox 
T e r r ito r ies

“That a sum not exceeding Rs. 4,54,
52.000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31tt day of March, 
1973, "in respect of 'Capital Outlay in 
Union Territories*.**

D emand N o . 119— O t h e r  C a pit a l  O utla y  
op t h e  M in istry  o f  H om e A ffairs

“That a sum not exceeding Rs. 42,
08.000 be granted to the President, on account, 
for or towards defraying the charges 
which will come in the course of payment 
during the year ending on the 31st day of 
March, 1973, in respect of 'Other Capital 
Outlay of the Ministry of Home AffaiwV*

D em a n d  No. 120— C a p i t a l  O u t l a y  or t h e  
M in i s t r y  o f  I n d u s t r i a l  D e v e lo p m e n t

‘T hat a sum not exceeding R*. 3,42
46.000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31*t day of March, 
1973, in respect of ‘Capital Outlay of the 
Ministry of Industrial Development..”

D em an d  N o . 121— C a p i t a l  O u t l a y  o f  t h e  
M in i s t r y  o f  I n f o r m a t io n  a n d  B r o a d c a s t in g

"That a sum not exceeding Rs. 2,08,
03.000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the Slst day of March, 
1973, in respect of ‘Capital Outlay of the 
Ministry of Information and Broadcasting’.’*

D em an d  No. 122— C a p i t a l  O u t l a y  o n  
I r r i u a t i o n  a n d  F lo o d  C o n t r o l  Schem es

*That a sum not exceeding Rs. 1,98,
36.000 be granted to the President, on account, 
for o t  towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of ‘Capital Outlay on 
Irrigation and Flood Control Schemes*.”

D em an d  No. 123— O t h e r  C a p i t a l  O u t l a y  
or t h e  M in i s t r y  o f  I r r i g a t i o n  a n d  P o w e r

“That a sum not exceeding Rs, 5,45,
20.000 be granted to the President, oh account, 
for or towards defraying the charges which 
will come in the course of payment during 
the year ending on the 31st day of March, 
1973, in respect of ‘Other Capitol Outlay 
of the Ministry of Irrigation and Power*.**

D em a n d  N o . 124—C a p i t a l  O u t l a y  o f  t h e  
M in i s t r y  o f  L a b o u r  a n d  R e h a b i l i t a t i o n

“That a sum not exceeding Rs. 1,33,
18.000 be granted to the President, on account, 
for or towards defraying the charges which 
will come in the coune of payment during 
the year ending on the 31«t day of March, 
1973, in respect of ‘Capital Outlay of the 
Ministry of Labour and Rehabilitation’. '’

D e m a n d  No. 125—C a w a l  O u t l a y  m  -im  
M in i s t r y  o f  P e t r o le u m  a n d C h e m ic a l s

“That a  sum not exceeding 
Rs.13,82,52,000be granted to the President,
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on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Capital Outlay of the Ministry of Petro­
leum and Chemicals'." 

DEMAND No. 126-CAPITAL OUTLAY 
ON ROADS 

"That a sum not exceeding 
Rs. 14,27,17,000 be granted to the President, 
on account, for or towards defraying the 
charge� which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Capital Outlay on Roads'." 

DEMAND No. 127-CAPITAL OuTLAY oN PoRTS 

"That a sum not exceeding 
Rs. I, 70,02,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Capital Outlay on �orts'." 

DEMAND No. 128-0THER CAPITAL OUTLAY 
OF THE MINISTRY OF SHIPPING AND TRANSPORT 

"That a sum not exceeding 
Rs. 2 ,93,39,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Other Capital Outlay of the Ministry of 
Shipping and Transport'." 

DEMAND No. 129-0THER CAPITAL OUTLAY 
OF THE MINISTRY OF STEEL AND MINES 

"That a sum not exceeding 
Rs. 15,31,59,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Other Capital Outlay of the Ministry of 
Steel and Mines'." 

DEMAND No. 130-CAPITAL OUTLAY ON 
'AVIATION 

"That a sum not exceeding 
Rs. 94,46,000 be granted to the President, 

on account, for or towards defraying the 
charges which will come in the course of 

payment during the year ending on the 
31st day of March, 1973, in respect of 
'Capital Outlay on Aviation'." 

DEMAND No. 131-0THER CAPITAL OUTLAY 
OF THE MINISTRY OF TOURISM AND CTVTL 

AVIATION 

"That a sum not exceeding 
Rs.1,99,15,000be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Other Capital Outlay of the Ministry of 
Tourism and Civil Aviation'." 

DEMAND No. 132-CAPrrAL OUTLAY ON 
PUBLIC WORKS 

"That a sum not exceeding 
Rs. 2,09,04,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Capital Outlay on Public Works'." 

DEMAND No. 133-DELHI CAPITAL OUTLAY 

"That a sum not exceeding Rs. 
1,20,40,000 be granted to the President 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Delhi Capital Outlay'." 

DEMAND No. 134-0THER CAPITAL OUTLAY 
OF THE MIN1.8TRY OF WORKS AND HOUSING 

"That a sum not exceeding 
Rs. 45,26,000 be granted to the President, 
on account, for or towards defraying the 
charges which will come in the course of 
payment during the year ending on the 
31st day of March, 1973, in respect of 
'Other Capital Outlay of the Ministry of 
Works and Housing'." 

DEMAND No. !35-;-CAPITAL OUTLAY OF Tlil 
DEP�RTMENT OF ATOMIC ENERGY 

"That a sum not exceeding 
Rs. 11,79,60,000 be granted to the President 
on account, for or towards defraying the char­
ges. which will come in the course of 

payment d_uring the year ending on the 
31st day of March, 1973, in respect of 




